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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1276/2024

IN THE MATTER OF:
 Sudarshan Singh & Ors. | ...Applicant
Versus
State of Punjab & Ors. ...Respondent

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

L, Dr. Krishnendu Mondal, currently working as Scientist ‘D’ at the

Ministry of Environment, Forest and Climate Change (MoEF&CC), New Delhi,

at I, in my official capacity in the Ministry Environment, Forest and

te Change, i.e., Respondent No.8 in the above mentioned matter, I
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am conversant with the facts and circumstances of the case on the basis of

official records, and as such authorized and competent to swear this

affidavit.

. It is submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed

| Counter Affidavit to the aforesaid application, as and when required

. That, the applicant has filed the present application stating that the,
Respondent No. 9 z;nd 10 i.e. M/s Vijay Lakshmi Gram Udyog and its
proprietor are involved in illegal mining at village Akalgarh, Tazpur tehsil
District Pathankot, Punjab. The applicant has stated that the largescale
mechanised mining and operation of the crusher in the village concemned |
has impacted the environment adversely and that not only is illegal mining
being done, but it is unregulated and unscientific, and it can also alter the

course of the River flowing nearby increasing the risk of flood.

. It is humbly submitted that, the State Department of Mines and Geology is
the Nodal Authority in the State for dealing with the allotment of mining

leases under the Mines and Minerals (Development and Regulation) Act

of the MMDR Act to enforce and regulate the mining operations in

State, including to make rules for prevention of illegal minihg,
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| 5. Itis submitted that, the Ministry issued Environmental Impact Assessment
(herein after referred as “EIA”) Notification dated 14th September, 2006
which requires certain projects to obtain prior Environmental Clearance
(“EC”) before any conétruction work in case of new projects or expansion
and modernization of existing projects or activities. The Schedule to the
Notification details the categories or Projects or Activities Which require

prior environmental clearance.

6. That, all Projects and Activities are broadly categorized into two categories
- Category “A” and Category “B”, based on the spatial extent of potential
impacts and potential impacts on human health and natural and man made
resources. All projects or activities included as Category ‘A’ in the
Schedule, including expansion and modernization of existing brojects or
activities and chahge in product mix, require prior environmental clearance
from the Central Government in the Ministry of Environment, Forest and
Climate Change (MoEF&CC) and all projects or activities included as
Category ‘B’ in the Schedule require prior environmental clearance from

the State/Union territory Environment Impact Assessment Authority

(SEIAA).

r sub section (3) of section 3 of the Environment (Protection) Act,

and in accordance with the procedures specified in the EIA
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| Notification, 2006, SEIAAs have been constituted in different States/UTs

to discharge the functions of the regulatory authorities for the respective

States/UTs.

. That, the Ministry vide notification S.0. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmental Clearances to all minor mineral
(including sand) mining projects, irrespective of mine lease area and < 250
ha mining lease area in respect of major mineral mining lease other than
coal. A copy of the Notification S.0O. 1886 (E) dated 20.04.2022 1s marked

and annexed herein as ANNEXURE R8/1.

. That the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to .projec_:t
probonents in case of violation of the conditions of the Enviroﬁmental

" Clearances (EC) issued by the said Authorities to projects or activities
w1thm their jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or withdrawing them, if
required, for violations. A copy of the Notification S.0. 637 (E) dated

28.02.2014 is marked and annexed herein as ANNEXURE R8/2.

% is most respectfully stated that, the Ministry has formulated the new
)

delines i.e. “Enforcement & Monitoring Guidelines for Sand Mining”

<" (EMGSM-2020) supplemental to the existing guidelines i.e. Sustainable
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Sand Management Guidelines 2016 (SSMG-2016), which focusses on the
effective monitoring of the sand mining since from the identification of
sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for
collection of critical information for enforcement of the regulatory
provision(s) and also highlights the essential infrastructural requirements
necessary for effective monitoring for Sustainable Sand Mining. Further,
EMGSM-2020 & SSMG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provisions of
both these document arises, the provision made in “Enforcement &

Monitoring Guidelines for Sand Mining-2020" shall prevail.

11. Standalone crusher units falling outside the Mining lease area are operated
after obtaining Consent to Establish (CTE)/ Consent to Operate (CTO) by

- concerned State Pollution Control Boards(SPCBs) and Pollution Control
Committee (PCCs) under the existing provisions of the Water (Prevention

- & Control of Pollution) Act, 1974, and the Air G‘revention & Control of

Pollution) Act, 1981

12.It is humbly submitted that crushing units need to comply with the
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13.That, the Central Pollution Control Board in exercise of its power under
the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevéﬁtion & Control of Pollution) Act, 1981 categorized the Crushing
Units under orange category with a Pollution Index score with maximum
contribution of air pollution of total pollution potential vide letter dated
117.03.2016. A copy of the Categorization of Industrial Sectors under Red,
Orange, Green and White Category is annexed and marked herein as

ANNEXURE R8/3.

14.1t is submitted that the Central Pollution Control Board (CPCB) has issued
Environmental Guidelines in the month of July, 2023 for Crushing Units
to monitor, regulate the environmental norms and to further keep a check
on the activities of ‘stone-crushers’. A copy of the ‘Environmental
Guidelines for Stone Crushing Units’ issued in the month of July, 2023 is

annexed and marked herein as ANNEXURE R8/4.

15.It is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or

environment management coming under the purview of the Water

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and




486

16.That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice.

U

DEPONENT
(=7, iy wisA).

{Dr. KRISHNENDU MONDAL)
twiPre & /Scentist O

) waferm, 79 d wtaar sRkady d=ma
VERIFICATION Mol Envitonment Foree 108 Camate Cranc,

Rt R g et
Govt. of Indiia, New Deirn

Verified at on this day of2 0 rEB 283525 that the contents of this

affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed

there from. é f
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. 1795) 74 faeelt, AR, A% 20, 202247 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 390, 1944

aataer, I AR ey wREd T WA

FferRgET
7% faesht, 20 ard, 2022

FLAT. 1886(3)—ET T Tqar ik a1 fAvwr & qdadl wwew # qatatr (dRem)
afafrgw, 1986 Y arr (3) F IT-a1=T (1) W< 94T (2) F & (v) F AT =T aRel F7 T R
g, Tata<or aureTg i aftgeer, 2006 (R gait o T $ardy sfdgemT, 2006 7 7141 ),
TR 6 FeT yat F g f waiazofi sl s a9 ¥ g, e S 1533(s), ol
14 R¥yd=x, 2006 TR WH AT F {1

sl <o wataxer aTaTT Mgt siReor (gadardue) &1 959 yau & & s et sEt
g watacer A (§f) ) AR ] agEe ¥ Ry wemaRa afteat 1 e F7E §g O TR
Earsy ATEEAAT, 2006 F Fratgw ¥ Rrg wata<or (d<aw) sfifiaw, 1986 6t o 3 $t I0-41T7 (3) F
srefier forey AT &

3 Ty wfaor ST e ST A waiaer A9l g afder ¥ e iy adt #
Tatw Fwa ST e dR e X 9% wataRr wepdt werat F e iyt fraer % forg aiaw
e ¥ wrerw & 7 7 ¥ Adfverey w Ry §;

e F g T w9 A A srgfeT F g i st wher # sk Raga s
CIERDE L

@R s ardw §, g Anird ¥ Ageqe gt & a9 g wn @) i Tgw

dafda vyt & ff qiEmmEt F 1 57 @ ) # e B e @ e ﬁ%ﬁkuﬁﬁw
ATl FI s ¥ oy gu AT T § G $T GG qHAdT g,

2770 GI/2022 (1)
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I A, PRI FER, WA (@Rww) P, 1986 ¥ ey 5 ¥ Su-faw (4) ¥ a9 e
areer (&) s, 1986 (1986 F1 29) W a1 3 Y I9-4Tr (1) R IT-HRT (2) F €2 (v) T
- vET AfRRET I AE S gU S Rt % (w5 ¥ sv-Raw (3) ¥ | (F) ¥ anftw few Y e wr
WA FA F T, Hihigd § AT G i Teeils q@fawr ua a7 $=are fr aftgeer seis
F1.41. 1533(), ardra 14 Rz, 2006, 61 srftrgamT i FwfifRe s aaeT st & anafq-

I aAtSgEaT A- . |
(1) &1 4 %, 3997 (iii %) ¥ w9 R, PRl <@y soom, sty -
(i %) AT THT a1 ATARF 7 GIAT WgeT & g § I 4 ¥ GFR gry gHEwrT 4 qgrd,
YTFia® qrvard) At FEATEeITHATA F F0r 0t ¥ T RIS B ARGAT 7 W g ar apiw
FrwAT I ST 7 frerr a1 Ot SRS F i giaeer ¥ T RArEAral w7 aadT 33 ¥
T ot g afg=r F 397 SRR qua-diar & s [iE § S a99-a97 77 59 99 § 7
FF T qIAEET ¥ [T A & I FAT W G A T IR F &7 F 39 B77 S
(2)Wﬁi-
(i) ¥ 1(F) ¥ 7T,
FEAE)F, -
(F) I-FIAT &9 9% F G399 F "> 100 FRIT G99 957 6" ¥ v 0, FRwtRm @ s,
Fraty; - ' :
FR F AT A TG @A G 0 ¥ A ¥ >250 JRAT | 07 A
(@) ">150 FTFRIT" WiF, 3 Sl e F e 9%, "> 500 gRAT W1, A6 AT e & A4,
(@) & (4) &, -
(F) ATFIAT A & Ha F <100 FFAT GAA 90 8 5 ¥ T, -
g, fRwfafea ar s, sty - |
"7y Gl avT 95t ¥ daw ¥ ol @ qor @7 A Fad F qerar 77 999 QAT G977 F
T H <250 FFATGAT T AT
(&) "<150 FRIAT" F TP, D T AR F 9 W "<500 TRIAT F THF, &F i e @
g,
(ii) W= 1(7) ¥ T, -
() &w (3) &, -
(%) 7 FEr (i) ¥, "> 50 Wrare, FHH, A6t T Rl F o 9 > 100 FEE AT, Aiws
A e @ ST,
(@) % g (i) AR ST et wfafEEt w1 v fGwar s,
(3)'&?‘[(4)#,-
(F) 59 F&T (i) 7, "<60 AT’ TEF, AF AT AGT F T G, "<100 WrEe’ whE, qiws &7 aen
& ST,
(@) % d@eqr (i) 7, -
(1) "aiT <50,000 FRIT" w=%, Wi &< &% 1 A9 =17 SITEm,
(1) &g () & |rooft &, & <50,000" 9rs2, Weits o & #7 g Ry s, |
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[STT —av 3(ii)] T ¥ TATH : FETYTT 3

() &% (5) §, F dar (i) ¥ wra, ety w7 e sta-variia R s, s -

i) HTETTOT ggt & G0 (e TRATA P qeiw ¥ @ 9 4o F aRFdT F faqr By
HTgaT

(iii) 72 (=) ¥ wrer, -

(F) ww (3) §, "> 50 Avvare” wAH, it A @ F ¥ 9, "> 100 Fare” wdiw, S A Fet
Y TET ST,

(|@) wW (4) ¥, "<50ﬁm‘«nz‘mﬁ$ wah'(srm'%ﬁwmqt <100 AT I, AFe AR T W@
ST,

(iv) ¥ 2(F) ¥ 9, -
() &9 (3) §, ">1" st T 3 e 9T, ">2.5 "TAH ST AF H 7@ AT,
(@) |V (4) &, "<1" TAF AR dF F oW T, "< 2.5" THF AR F @ A,
() W (5) ¥, e A % v, PR S siaswnfla R smom, smiq; -
“g77 9ZT 87 ¥ oflav g gerd wefiat ¥ ary gFiFa FeEr @97 RIS w7 AT €T
TRIYrE # A Rear a8 # Jqar #4017 @8 37 v &), 39T, 3= AT s
i g
(v) 7= 2 (@) F 9T, -
(®) @ (3) ¥, e afafdat #r & Ry s,

(@) w9 (4) ¥, "<0.5 fafaws &fiw 1 I T, oF, g5 @R R F = W), "ﬂ‘d‘ra‘ﬁ@r
qﬁmqﬂﬁm’r wfsaer #i wihar o< s Ry e s & sy,

(1) w9 (5) F R 4 & v, Rufeiee $o @ smo,
- i -

sy Rua Al €997 F 9 Chiga g9 TRASATT @99 TgT 8 1R e w1 i [RER
faarT ST g AT e, T W, we aRATE ¥ forg R i & srgama;

(vi) ¥ 7 (F) F G-
() @ (3) ¥, "ot IRIAATE" 47 F T ) wd 7% 7RI e @ S
(@) ww (4) ¥, Fafafaa saenfa B s, sei; -
et e aRarseg, et gard ofit oft afenfem € S arforRas soar & Rrg &)
[T, €. srsT 3-22/10/2022-sww. ]
¥, geita FAT AT, 6 §iEa
feoqur . e sfg=ET WA % SO, SgTET, 9 ), @9 M, S9-ET (i), el $1an 1533(F), aie

14 RR, 2006 T FHTHea Y 78 o ol sflg=mT dear T 1807(3), T 12 i,
2022 g7 s Feire @ an ) '
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022
S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,

2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for

* implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and

grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule{4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(ili a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or

those as notified by the Central Government on account of exigencies such as pandemics, natural disasters

or to promote environmentally friendly activities under National Programmes or Schemes or Missions or

such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at

the Central level as Category ‘B’ projects;

(2) in the Schedule,—~
(i) against item 1(2),-
(a) in column (3),—

(A) for “>>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b} in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(ii) against item 1(c),—
(a) in column (3),-

(A) in serial number (i), for the symbols, figures and letters *> 50 MW?, the symbols,
figures and letters “>100 MW" shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),-

(A) in serial number (i), for the symbol, figures and letters “< 50 MW, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ji),—
(1) the word, symbol and figures “and < 50,000 ha.” shall be omitted;
(I in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;
(c) ui column (5), after serial number (ii), the following serial number shall be inserted,
namely:—-

“(iii) Trrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii)  against item 1(d),~

(a) in column (3), for the symbols, figures and letters “> 50 MW, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW", the symbol, figures and letters
“< 100 MW" shall be substituted;

(iv) against item 2(a),~

{(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”™;

(vi) against item 7 (a),~

‘(a) in column {3}, for the words “All projects”, the words “Ail new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—
“All ekpansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111)

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amendex,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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st
7 faeeil, 28 wEl, 2014

LI, 637(I)—FAT TR, TR0 (Tqw) AFEW, 1986 (1986 T 29) FI UM 23 BRI Ve il
F T FW@ T IW efEm i o 5 D o T Pt e 9w (deen) sfufem, 1986 B AR 3 @
I-4 (3) B AN BT TFR g ea fFg T wR we i Yl vafe wamm wiveol (AR sad
T IR S WIEFET HE T ) F 9@ WUHWT g A AfwRE @ sae wfaemet @ fem e
R vgfE ANt T YR % AfGwAW F X A YRAST WEw ) BR gael iew 9 W au
W I ® 3 5 Sdy wwRr i @ 1 e 1 OAEEm K i 9 saa afufm &t U 5 @
e @ WY adE § FRM, A 3T TR E T ¥ O i § 0 san sevas $, 3 enifye @ A
aﬁﬁmﬁa?ﬁmmmmaﬁmwhmmmﬂﬁmwﬁmmmaﬁ%gﬁ%m
T T F WA F TEEEE w@ 2

[¥ S-11013/2/2013-31¢ T (31€) ]
F5G W, W wied
MINISTRY OF ENVIRONMENTAND FORESTS '
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hercinafter referred 1o as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-1A. ()]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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atfegerT .
| 1§ fewehi, 28 e d, 2014 :
HLIAT, 638(30).—D=M THR, WEiaww (o) Affsa, 1986 (1986 H129) T 41T 19 B TUE (F) TN W

el 1 T HW T I B 90 S WA & T 7090 ITNE W RO D WA (3) ¥ I @ v ® wen sfeafad
i & W19 39 TRl F ww (2) F sfeafan Wit o sfmd o wiegs s

- EWRUt
(1) (2) (3)
1 el (FWegm) FFEE, 1986 Ht YR 3 F I99W (3) B Al T T W T
i F TWER g e T M 1Y THAT TR qgiaw
[ WiHFT (TEEAELT,)
2 R R Hae (LAETw.) B e TR vl wateror iR 9 dEed g adn-

T TR ¢ FrRY, o G0 T AR IIF T O Tt Wi wrio st sifemifan

(€ S-11013/2/2013-3% ¢ (7€) ]
IS TR, WY ufaa

NOTIFICATION

New Delhi, the 28th February, 2014

8.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection}
Act, 1986 (29 of 1986), the Central Government hereby anthorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:
TABLE
S. No. Authority/Officer Jurisdiction
@) @ &)
1L ' - State or Union Territory level Environment Impact Whaole of State or Union Territory
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Eavironment (Protection) Act, 1986. .
2 Any Director, Congervator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests
Environment and Forests VioEF).
[No. J-11013/2/2013-1A. (T)]
AJAY TYAGI, Jt. Secy.
Truecopy

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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No.B-29012/ESS(CPA)/2015-16/ : March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
{ List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1}(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION} ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE/ GREEN / WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees {PCCs); and

WHEREAS, under section 16 (2)(c} of the Watcr (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56% Conference of Chairmen & Member Secretarics of CPCB & SPCBs/PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial scctors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;

o e ot o R, Reed-10032
'Parivesh Bhawary, EastArjun Nagar Delhl 110032 - -
W STl 43!02030 m,é Fax : 22305793, 22307078, 2223070?9 22301932 22394943
é %“ﬂ% /e manl cpoh @ nic.an 'E'Mﬁm'c‘fWabsue wwwcpch nic.in
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WHEREAS, the report prepared by the Working Group was discussed in the 37t
Conderence of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57" Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green'’:

a).  To maintain uniformity in categorization of "industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a ‘Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a funclion of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Prevention and Control

2/5
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment {Protection} Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of PI denotes the increasing degree of pollution load from the industrial sectar;

WHEREAS , bascd on the scries of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index ‘for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 6 and above - Red category

o Industrial Sectors having Pollution Index score of 41 16 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White calegory

WHEREAS, bascd on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White’ has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iii.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Congent to Operate” tor White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants. :

WHEREAS the new categorization system shall also facilitate in self-assessment
by inclustries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section

&

18(1)(b) of the Air { Prevention & Control of Pollution), Act, 1981 the carlier Directions -

issued in June 2012 in the context of categorisation of industries as Red, Orange & Green

are withdrawn with immediate effect and following ‘Directions’ are hereby issucd for

compliance by all SPCBs and PCCs :
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. That the SPCBs and PCCs shall adopt the Revised Criteria of categorization

of industrial sectors as detailed in table nos. F1, F2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the ‘Final Report’
as attached hérewith immediately.

2. That all pending applications for consideration of ‘Consent to Establish’

and ‘Consent to Operate” and future such applications shall be processed as
per revised criteria.

. That the SPCBs and PCCs will provide the list of industries identified in

each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

. That the “Revised Lists of Red, Orange, Green and White category of

industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

. That the SPCBs and PCCs shall revise /preparc the inventory of Red,

Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30).05.2016 in hard copy
as well as soft copy.

. That the listed category of industries or those identified later-on under

different categories shall not be linked to sanction of loan /finance or bank
proceedings.

. Thatany further addition of any new or left-over industrial sector and their

categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SI’CB3
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. It is
further clarified that while categorizing the industries, fractional numburs
shall be rounded off to nearest integer.

4/5
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions to CPCB before

15.04.2016.
(Arun eht
Chatfman
Copy to: 7 ; L I( [
1. The Chief Secretary of all the States and UTs

»

The Secretary ,

Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Dethi - 110 011

The Secretary ,

Ministry of Heavy-Industries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary, _

Ministry of New and Renewable Energy

Block-14, CGO Complex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road, New Declhi - 110 003

All Zonal Offices of CPCB

Member Secretary

5/5
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Central Pollutib"h" Control Board
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of indiistries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green’,

~ The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner,
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a “Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions {air pollutants), effluents (water pollutants),
hazardous wastes generated and cansumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act, 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC,
the followmg criteria on “Range of Pollution Index ‘for the purpose of categorization of mdustnal
sectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to59 ~Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score inclL.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Colton and woolen hosiers making (Dry process only without any .
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors
based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is
also considered based on the use of raw materials, manufacturing process adopted and in-
turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-
polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of
industries. An intimation to corcerned SPCB / PCC shall suffice.

No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

¥ V VVVy

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization” is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPl (Comprehensive
Environment Pollution Index) concept far assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with
categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”
A: Genesis of Categorization:

¢ The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first ime brought the concept of categorization of
indusiries to” Red”, “Orange “and “Green” and restrict their operatiori in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

¢ The notification of MoEF was first brought on 2d February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24t February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra, The categorization had
been made mainly on the basis of size of the industries, man power and
‘consumph'on of resources.

» However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

* In order to harmonize the ‘Criteria of categorization’, a ‘Working Group’ was
formed as per resolution passed during the 57th Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the
Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water

4
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( Prevention & Control of Pollution) , Act, 1974 were issued to. all SPCBs/PCCs
~ with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Cfoup. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria
B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and v1g1.lance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of

emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59t Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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‘1. A Working Growp’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtm PCB is constituted.
2. This WG shall revisit the aategorization of industries that is based on pollution index criteria &
. environmental issues sudh as generation of emission, effiuent and hazardous wastes.
3. The categorization will be done on the basis of composite score (0-100 marks) - of Pollution
Index given in acoordance with the pllowing weightage.

Atr Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMSs , Benzene, Ammonia and other foxic parameters relevant to the
industry.

Water Pollution Score bused on parameters ramely pH, TSS, NHas-N, | 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous wastes ( land fillable, incinerable, recycfab!e) as generated | 20 Marks
by the indusiry.

Note :
» Parameters fo be decided on the basis of the nature of the wastes generating from
the industrial sector.
o Industries having only either water pollution or air pollution, the score will be
normalized wrt 100.

4. Based on the score of the Pollution Index, pllowing aitegorization be made :
o Typeof industries, if scores 60 and above be categorized as Red
o Typeofindustries, ifscores from 30 to 59 be aategorized as Orange
o Typeof industries, :fscores from 15 to 29 be aategorized as Green .
o Type of industries, if less than 15 be aitegorized as White or non-polluting mdustry
-5, SPCBs/PCCs may issue consent fo the industries

- Red category of industries for 5 years,
- Orange category of industries for 10 years.
- Green ategory of industries for 15 years.
- No necessity of consent or non-polluting industries.
6. No red mtegories of industries will be permitted to establish in eco-sensitive areas and
protected areas. '

E: Follow-up Actions made on the Resolutions :-

» Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review & classify industrial sectors into different categories based on
criteria of respective pollution potential.

¢ The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents { water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

» Reference is taken from the following :
" o The Water {(Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is
pi‘esented in the following tables F-1 to F4.
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Table F-1 : Water Pollution Scoring Methodology

Sl. No. _ Activity / Types of Discharges Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in
industrial processes waste waters. Maximum of the following seven categories is to be taken.

Wil Waste-water which is polluted and the pollutants are - 30

e not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

o both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/l). For details
appendix 1 may be referred)

W12 Non-toxic high strength polluted waste-water having BOD in the range of | 25
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/] to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

W13 Non toxic- polluted waste-water having BOD below 1000 mg/l and the | 20
pollutants are easily biodegradable. :
(Presence of criteria water pollutants having prescribed standard limits
from - 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

W14 Waste-water generated from the chemical processes and which is polluted | 15
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limiis
more than 250 mg/1. For details appendix 1 may be referred)

W15 Waste-water generated from the physical unit operations / processes and { 12
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

W16 Non-toxic polluted waste-water from those units which are: 12
» Having the overall waste-water generation less than 10 KLD and

e The pollutants are easily bio-degradable having BOD below 200
mg/1 which can be easily treated in a single stage ASP (activated

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low

strength organic load.
W17 Waste-water from cooling towers and cooling-re-circulation processes 10
Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause) '
w2 Industry having overall liquid waste generation of 100 KLD or more | 10

including industrial & domestic waste-water.

Overall Water Pollution Score W = W1+W2
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Appendix 1

» Water Pollutants covered under Group Wi1:

v Free available Chlorine , Total residual chlorine, Fluoride {as F),

Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CéHsOH) , Adsorbable Organic Halogens
{AOX), Boron and /or

v BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12;
¥ Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days

at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v' BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v" Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at

27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v BOD strength of waste water is below 1000 mg/1

Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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| ‘Table F2: Air _Pol]ution Soore

SL Air ‘Range of Prescribed Standard’ of criteria pollutants Marks
No. Pollutants
Group
Part1:Score Al = Score based on types of expected criteria Air Pollutanis present in the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A | Presence of criteria air pollutants having prescribed standard limits up - 30
t0 2 mg/Nm3
2 Group AlB Presence of criteria air pollutants having prescribed standard from 3 25
t010 mg/Nm3 '
3 Group A1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3 '
4 Group A1D | Presence of criteria air pollutants having prescribed standard from 51 to 15
N 250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F ¢ Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
0 Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G | Generation of Odours which are : 10

o Generated due to application of binding gums / cements
/adhesives /enamels

o Which can be easily contained /controlled with simple
conventional methods

Part2 : Score A2 = Score based on consumption of fuels and technologies required for air pollution control :

6

Group A2F1

¢  All such industries in which the daily consumption of coal/fuel
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers efc. -

10

Group A2F2

¢  All such industries in which the daily consumption of coal/fuel
is from 12 MF/day to 24 MI/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -~A = Al + A2

11
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Appendix 2

Air pollutants covered under Group AlA:
Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2S04 Mist, SO2

Air Pollutants covered under Group A1D:
CO, PM, CO, NOx '

Air Pollutants covered under Group A1E:
NOx with liquid-fuel, SO2 with liquid-fuel
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Table F-3: Hazardous Waste Generation Score

SLNo.

Types of Hazardous Waste Generated as per Schedule 1 /

Schedule 2 of Hazardous Waste { Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

Score

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects}

10

HWA4

Recyclable HW, which are easily recyclable with proven
technologies. '

10

13
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Table F4 : Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score {W)
Scores Waste Water Category - Value
Score on W1
Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Any of the industrial sector having only either air pollution (A} or water pollution
(W) , the score will be normalized to 100 as per the following formula -

Normalized Score = {100 x W (or A)} / 40

Any of the industrial sector having air pollution (A} and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A} & hazardous waste generation
() but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14



35

i

iv.

514

G : Developments:

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) ie a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

After careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs_ and concerned Ministries for their information &
comments. The * Draft Document * was uploaded on the website of CPCB also for information &

comments of one & all.

- The matter was discussed during the 170t Board Meeting also and issues raised by the Board

Members pertaining to some of the industrial sectors were clarified.
Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

. Based on the above, final meeting was convened by the Secretary , MoERCC with CPCB and

senior officers of MoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for
the purpose of categorization of industrial sectors were suggested :

» Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
» Industrial Sectars having Pollution Index score of 21 to 40 -Green category
» Industrial Sectars having Pollution Index score incL.& upto 20 ~White category

Based on the final criteria as described in v above , the final categorization is as follows:
Category of Existing Categorization Proposed {New)
Industrial Sector categorization

Red 85 60
Orange 73 83
Green 86 63

White — 36

Total 244 242

vii. In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same

15
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3¢

characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories { Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G2, G3, G4 and G5
respectively, which are self explanatary. '

16
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1.0 Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mMm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No.| Category |[Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones exiracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units

The stone crushing units should adopt following environmental

prevent/suppress fugitive dust emissions from their operation:

guidelines to

Source of emission

Measures to be Taken

Unloading of raw
material for storage

Water sprinkling with adequately designed nozzle
which produce tiny droplets of water should be
provided during raw materials unloading .

Unloading of raw
material into hopper

e Three sides and top should be covered and one
side may be kept open for vehicular movement.

o Water sprinklers should be provided on approach
roads.
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Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for|
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that
fugitive emissions are contained and amount of
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of]
screens.

Tertiary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be|
made with adequately designed nozzle which

produce tiny droplets of water.




Conveyor Belts Conveyor belts should be properly covered from node
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to node with a thick sheet of suitable material along
with  water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage o Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water|
spraying.

o Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bagfilters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.
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Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

1.

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher
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Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point
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Annexure-1
Format/Checklist for SPCBs/PCCs before issuance of CTE& CTO
S. Fugitive Emission Source Checklist for compliance of conditions of|Yes/No
No. |Locations Environmental guidelines
1. Unloading area of raw material,|Water sprinklers installed with adequate
primary  crusher, Screener,|[designed nozzles (Upload photo/videos).
conweyors belts and transfer
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary crushers|Dry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4. Covering of Conweyor belts|Covering of Conveyor belts
from node to node with a thick|(Upload photo).
sheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall |Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)
7. Roads Metalled/concrete  roads  within  the

premises. Ramps and the entire ground
area inside the premises should also be

metalled

11
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Suppression of dust within the

premises

Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around

the periphery of crusher

Display board

Display board at the entrance, having name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Cowering of wehicles

Cowvering of wehicles carrying any kind of]

material .

11

CCTV/PTZ camera

CCTV/PTZ cameras installed at the
entrance and all corners of the premises of]
the unit covering entire area with minimum of

30 days data storage

12

Photos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/

Renewal
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